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( b) Does not arise. 

(c) No. 

: Gall or CuDba1 ... Ka&ch 

578. Shri Nareadn. Slqh Mahlda: 
Will tlw Minister of Petroleam and 
Chemicals be pleased to state: 

(a) whether Government have re-
coeived the report of the Marine SeismIC 
prospecting in the Gulf of CamDay 
and Kutch; 

(b) if so, the area surveyed so far; 
and 

(c) the result thereof? 

The Minister 01 Petrol.eam ruul 
Chemicals (Shrl Hamayua Kablr': 
(8) and (b). Preliminary results of the 
survey done in certain areas of the 
Gulf of Cambay have been received. 
Similar results for the Gulf of Kutch 
are not yet available as work has 
just commenc'ed in that area. 

( c) The results for the Gulf of 
Cambny indicate that there Rre sedi-
mentary rocks with good prospect for 
oil or gas. 

Cases PeniIJDg i8 Orissa Hich Court 

519 .r Shrl Bamaebaa4ra Ulab: 
. \. Sbrl Dhuleshwar Meenas 

Will the Minister of Home Main 
be pleased to state the number of 
cases pending in Orissa High Court 
at Cuttack as on the 31st December, 
19M? 

The MIalIIter 01 State In tile ...... 
trJ of Home Afraln (Shrl RaW): 
2210. 

Tu: 08 Vebleles euterla« Mahe 

580. Sbrl ItOJa: WiH the Minister of 
1I4ae Hairs be pleased to state: 

(a) whether the Pondicherry Admi-
nistration is collectlng some tax from 
owners Of vehicles enterin, Mabe; 

(b) whether they are aware ~ th~ 
ditBculties experienced by people 
who have their business in TellichelT7 
and homes in Mahe; and 

(e) whether the Centra! Govern-
ment are getting any share. from thole 
collections? 

The Ml .... r of State ID the MiDIs-
tr:r of Home Afraln (8hri HaW) : 
(a) and (c). The Mahe Municipality 
has imposed a tax on certain typea 
of vehicles entering the area within 
the municipal limits. The proCeeds 
of this tax are retained by the Muni-
cipality and the Government of Pondi-
cherry or the Government of India 
do not get any Share from these col-
lections. 

<b) The tax had been in force for • 
long time but was temporarily !u.-
pended for a short period in 1963. All 
the stoppage resulted in heavy 1_ 
of revenue to the Mahe Municipan.. 
it was re-irnposed. 
Cues PeDdbac' In Kerala Hlp Court 

581. Shrl Koya: Will the Minister of 
Home Afraln be pleased to state the 
number Of cases pending in the 
Kerala lIigh Court as on the 31st 
DeCember, 19M? 

The Minister of State In the MIDII-
try of Rome Afraln (81l1t BatbI); 
17631. 

Aid to Teach ... 

582. Shrl Eswara Redel1: Wlll the 
Minister of Btuatloa be pleased to 
state: 

(a) whether any financial· help 
haa been given to teachers out Qf 
the collections n1'ldc on the Teaehel'l' 
Day in 1962, 1963 and 1964 by the 
National Foundation for TeacherII' 
Welfare; and 

(b) if so, the details thereof? 

TIle Mbllster or Bel1leat'''' (Sbri 
M. C Cbaela): (a) and (b). Collec-
tions'made durin, 1962 and 1963 were 
invested in the Defence ~ndlt beca~ 
of the national emergencY. The 




